| TEM NO 37 COURT NO. 8 SECTION 111
SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).2234-2237/2005
(From the judgenent and order dated 10/12/2004 in TTR No. 2407/2004 & TTR No. 2408/2004 & TTR

No. 2409/2004 & TTR No. 2410/ 2004 of The H GH COURT OF JUDI CATURE AT ALLAHABAD)

MELTON | NDI A Petitioner(s)

VERSUS

COVMNR. TRADE TAX, U. P. Respondent ( s)

(Wth prayer for interimrelief and office report )

Date: 13/01/2006 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE S.B. SINHA
HON BLE MR JUSTICE P. K. BALASUBRAMANYAN
For Petitioner(s) M . Di nesh Dwi vedi, sr.Adv.
M. Kavin Gulati, Adv.
Ms. Rashmi, Adv.
M. T. WMahipal, Adv.
For Respondent (s) M . Abhi shek Chaudhary, Adv.
M. Kam endra M shra, Adv.
M. Raj eev Kumar Dubey, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
Four weeks’ tinme is granted for filing counter affidavit. Two we
eks’ tine,

thereafter, is granted for filing rejoinder.

(Meenu Set hi) (Pushap Lata Bha
rdwaj )
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